OPENCLURT

CENTRAL ADMINISTHATIVE TRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD,

Dated: Allzhabad this the 8th October, 1996,

CcldaM ; Hon'ble Dr R,K,Saxena, JM
Hon'ble Mr D,S,Baweja, AM

OR1GINAL APPLICALILION NO, 1183 OF 1995

Union of India through (1) The General
Manager, Central Railway, V,T. Bombay

(2) The pivisiongl Railway Manhager,
Central Railway, Jhgnsi and (3) The
Permgnent Way Inspector, Central RALLwAY,

Orai (District Jalaung o e T
(C/A sri Gy Po Agarval
VELSUS

l, Sri Anil Kumar aged about 23 years
son of Sri Ram Naresh c¢/o Sri Markenueshwar
Nath srivastsve, Near Mahabeeran lemple,
Nagar, Jhansi

2, The Prescribed Authority unaer the
Payment ofwages Act, 1936 at Jhansi,
(DLLGLS = RES FONUENTS

(C/R ) vigd

ORUER (ORAL)

( By Hon'ble Lr R,K,Saxena, JM )

This O,A, hss been filed chiallenging the award

P

given by the “rgscribed Authority under theRyment of

Wages Act, The relief sought is that the award dated
7.9.94 given by the Prescribed Authority in case
No, 128/92 Anil Kumar Versus Divisional Railway Manager,

Central Railway, Jhaﬂsi?be set aside,

There is provision for filing an appeal under
section 17 of the Payment of wages Act against thg

order of the Prescribed authority, Sri G,P, Agrawal
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Counsel for appllcanqhas conce#ded that al Appeal was
preferred against the award, In view of the Eaw lazid

down in case of K,P, Gupta Versus Controller of Printing

and Stationary A.l1.HK, 1996 Supreme Court 408, It is

made clear that the Tribunal cannot entertain a Petition
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against the award unless the remedy of Appeal is

exhausted, It is not a case in which the diréct interfetenc%

under Article 226 of the Constitution of India may be maae,

we are, therefore, of the view that the A.O,

is not maintaingble and is, therefore, dismissed,
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